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COHTRAL ADHIthTnATIVE TRIBUNAL, PRINCIPAL BENCH

~ [N 4

33, with OA No.

)

New Delhi, this Z8th

Hon’ble Shri M.P.

A HO.1544/1999

1. Balwinder Singh
A/117, Lajpatnagar I, New Delhi
2. Vinod Kumar
Yiliage Kherikalan, Dt. Faridabad.
3. Rakesh g
%, Dabar Colony B Block, Faridabad
¢ [P Py P~y
B n&j wumar
¥i11. Bhatola, Teh & Dt. Faridabad . Applicants
{By Shri Surinder Singh, Advocate)
vaersus
1. Director General, CPWD
Hirman Bhavan, hcw Delhi
7. Executive Enginesr
CPWD, Far1dabad
3. M/s. Chawla 5ons
A-117, Lajpatnagar, New Delhi
4. M/s. Resagon Refrigerator
48/5, East Punjabi Bagh, New Delhi .. Respondents
DA No.1546/19339
Harpal 5ingh )
£55/34-35, Shanti Kunj
Jawahar Colony, Faridabad Applicant
VEersus
i. Director General, CPWD
Nirman Bhavan, rew Delhi
2. Executive Eng.n er
CPWD, Faridabad :
3. M/s. Laxmi Eldctrical, Faridaba
4, M/s. V¥irmani Electrical, Faridabad
5. Power Elsctricals, Faridabad .. Respondents
A No.1547/1999
t. Prem 3ingh
382, Bascluya Colony, Ward No.2
Cld Faridabad
2. Mahesh Kumar
vill. Daveli, Dt. Faridabad
3. Mukesh
1741711, NH IV, Faridabad i
VErsus
. Director Gensral, CPWD
Wirman Bhavan, New Delhi
2 Erecut1ve,Engineer ;
CFWC, Faridabad
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3. M/s. M.L.Electrical, Faridabad
132, Nishan Hut, NIT, Far1dabad , N
+. M/s. K.K.Electrical,3NIT,Faridabad .. Respondents

Mo, 1548/1399

1. Ram Gopal )
¥i1l. Devli, Dt. Faridabad
z. Devinder Sharma
©-23/0~2, Molar Band Ames
Badarpur,;, New Delhi
3. Ashok
‘ B-50, Zamrudpur, New Delhi
4. Shyam Lal
D-23/0-2, Molar Band Ames
Badarpur, New Delhi
versus A
t. Director General, CPWD
Nirman Bhavan, New Delhi
£, Exécutive Enginesr.
CFWD, Faridabad
3. M/s. Power Electrical
wH-5,Faridabad .. Respondents
CA No,1551/1999
Criat Ram
G-802, Mangolpuri
Delhi . Applicant

Versus
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I Gensaral, CFWD
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Nirman Bhavan, New Delhi
Z. Executive Engineer

CPWD, Faridabad :
2. M/s. M.L. Electrical, Faridabad _

5/132, Nishan Hut, Faridabad " .. Respondents

. Y ,
By Shri 3Surinder Singh, Advocate for all the applicants
8y Shri S.M. Arif, Advocate for official respondents
By Shri Rahman, Advocate for private respondents
ORDER
The relief scught for, issues involved and the facts

in all the aforesaid OAs are identical. and therefore,
with thie consent of the counsels, I proceed to dispose of

Lthese CAs through a common order.
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8y the present OAs applicants seek d

-

ovficial respondents (Central Fublic Works Department) to

ise their services and pay them arrears on
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respect  of any of. the applicants engaging them

(4]
< force did in fact work for more than 240 d
year and as a matter of fact,
on that score
of  an intermediary
situétiom as regards the existeﬂce o

emplioyer

there was no dispute raised

by the Board and it is on thi:

P
and the workmen. Moreover, in that cass it was

ays in the

cre that the Labour Court did record that the presence

not  disputed that the work of the contract labourer was

of perennial nature.

executing electrical jobs of various Central
agencies, e.g. Income Tax, Central Excise,
A ~ 3 o
[ERYE RV L

c. and takes them into their

necessary sanction and funds are mads availab?

tated that the sscond respondent is a prime ag

In the present 0OAs respondents have

ncy for

m

ct

Governmen

& These
jobs are of ‘temporary nature and very often various
Jepartments withdraw their work from the CPWD and allot
it to other agencies or do themsslves also. It is thuz
ciear  that the Qark of the\app]i*ants in the present OAs
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s perennial nature and therefore reliance placed

o the judgement of Haryana State Electricity Board
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(Supra) doss not rendes any. assistance ‘to the cpp110ant5
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attendance

2z casual labourers or for that matter: any =
marked by the applicants in support of their workirg
directly under the'offibia? respondents. Thus, there
appears to ‘be no relationship - between the official

and the  applicants and therafore this

Tribunal has no jurisdiction toc entsrtain t

counse]l for the respondents a)
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attention to the judgemant of the Delhi r'hyu COUrT 1N UW

No.3741/1938 decided on 26.5.2000, wherein it has been
reld  that "In case the doctrine .of the appropriate

AN

Central Adminisicauve Tribugiy
Prinvinal Bench, New Dgib)
Furidkot Howse,
Copernizus #yry,

N Yhands

Bt

any of the works/jobs/process in any offices/
establishments -of CPWD the effect of that would be that
contract labour system is permissible . apd in. that
eventuality CPWD shall have the right to deal with these
contract workers in any manner it deems fit”
7 In the light of what has been discussed above, I am
p of  the «considered view that the present OAs are not
maintainable and therefore they are dismissed No costs.
S e
/(' RS Y
R - (M.P. Singh)
Member (A)
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CourzOtlicer




